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V m  Mint* 11 mt »rfl§H an a i  
I t m r  CDr. K . |« B m )s (a) to <c). 
T h i i*qutsite W o n n A o n  la brine 
eoliKtod and wHl be laid on the Table 
o f  the House.

■krt &  * . Daman!'
W ill the Minister o f F h — Inf be 

p lausd to  stale:
(■) whether there is any proposal 

under consideration to make the 
Plan, a  six-year Plan; and

(b ) whether any State Govern
ment has made such a proposal to 
the Central Government?

The Minister of Planning (Shri 
Asaka Mehta): (a) Mo, Sir.

(b) No such formal proposal has 
been made, although at the Chief 
Ministers' Conference in A p r i l ,  1 9 6 7 , 
ooe or two Chief Ministers casually 
MOgested revising the Plan s o  as to 
cover a period longer than five years.

Unauthorised Colonies In Delhi
M l. 8 M  Sharda Naad:

Skri JT. B. Singh:
Shri Bharat Singh Chaahan; 
Shri Maatbhal 1. Patel:
Shri H iriayil Devgaa:

Will the Minister o f Werks, Boos* 
lag a l  Oagply be pleased to state:

(a) the number o f unauthorised 
colonies set up in contravention of 
the Master Plan in Delhi together 
with houses constructed there; and

fb ) tbe steps taken by Govern
ment to help and develop soch colo
nise and regularise them after suit
able BMdUcattona keeping In view 
tha housing shortatfs la  Delhi?

The Depaty Minister la  the MbUs- 
< 9  <* W «ct% Wuial f  and Sappiy 
(flO| 1 ( W  K agh): (a ) Tba number 
at anfcuthorieed oofcxiies is 189 as on 
the l is t  March, 18*7. Tbe number o f

hnwns eooetnicied in these colonies 
is not aivaUabife

(b> The Delhi Municipal Corpora
tion are considering the question of 
regularising tim e unauthorised con
structions which « e  o f  substantial na
ture; were put up prior to the enforce
ment of the Master Plan for Delhi (i.e. 
the 1st September, 1982); and which 
do not violate the land-use pattern o f  
the Master Plan for Delhi and can be 
fitted into a proper lay-outjservice 
plan.

Advances by Banks against 
Foodgralas

382. Shri Paianath:
A r t  Salya Nataln Singh: 
BhriaaU flm*iHa <il spaUS: 
Stef B. K- Nayanar:

Will the Minister of Finance be 
pleased to state:

(a) whether the Reserve Bank of 
India issued on the 25th January, 
1987 an amendment to its earlier 
directive governing scheduled banks’ 
advances against foodgrains;

(b) whether the amendment 
exempted from the purview o f the 
Bank's control the advances against 
the stock* of hybrid foodgraln 
seeds;

(c) if so, the total amount of 
advances given by  the commercial 
banks during February and March, 
1887; and

(d) tbe total number « f  persons 
authorised by the State Govern
ments during the above period to 
deal in such seeds?

Tbe Dcpaty Prime Minister and 
Minister o f  Finance (Shri MorarJI 
Desai): (a) Yes.

(b) Yeat provided the borrower 
produces in respect o f  the stock of 
hybrid « H r jln * seefti, a certificate 
tea«n the National Seeds Corporation 
Ltd. or from the concerned State Gov
ernment to the effect that the bor
rower hae bean duly authorised  t». 
deal In the hybrid seeds.




